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[Shri Parvathaneni Upendra] According to the 
newspaper reports, the gas-affected people have 
neither got relief of any substantial nature nor 
have they been rehabilitated. According to the 
Madhya Pradesh Government, only 278 widows 
have been given a pension of Ks. 200/-. Out of 
the 2500 dead; the heirs of only 1409 have got 
Rs. 10,000/- each as compensation. Only 2500 
families have been given assistance so far. This is 
the situation there. Even the medical treatment 
given to them is very inadequate as per the 
newspaper reports it is necessary that the Gov-
ernment of India should take greater interest in 
the matter to influence the company to 
immediately pay higher compensation to the 
victims. There is also a doubt whether it was 
judicious on our part, whether it was correct on 
our part to file the case in the American courts 
because this Com- | pany, being so powerful, is 
prepared to spend a lot of money to get a face-
saving judgment. All these aspects have to be 
taken into consideration. My demand is that the 
factories and the establishments of this ' 
Company should be taken over forthwith and 
their bank accounts sh;uld be frozen. 

THE     INTERNATIONAL     AIRPORTS 
AUTHORITY   (AMENDMENT)   BILL, 

1985 
THE MINISTER OF STATE IN . THE 

DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): Sir, I beg to 
move for leave to introduce a Bill to amend the 
Internatic* nal Airports Authority Act,  1971. 

THE question was put and' the motion was 
adopted. 

SHRI JAGDISH TYTLER: Sir, I introduce 
the Bill. 

GOVERNMENT MOTION FOR CONSI-
DERATION OF THE     REPORTS     OF 
THE COMMISSIONER AND COMMIS-
SION    FOR    SCHEDULED    CASTES 
AND   SCHEDULED   TRlBES—contd. 
THE VICE-CHAIRMAN (SHRI 

SANTOSH KUMAR SAHU): We shall now 
take  up further considera- 

tion    of the     Government     Motion— Shri 
Chaturanan Mishra. 
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THE VICE-CHAIRMAN (SHRI 

SANTOSH KUMAR SAHU): All right. The 
House stands adjourned till 2-30 p.m. 

The Housg then adjourned for 
lunch at thirty-one minutes past one 
the clock. 

The House reassembled after lunch at thirty 
two minutes past two of the clock, the Vice-
Chairman, Dr. (Shrimati Saro-jini Mahishi) in 
the Ch'air. 
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3.00 p. M. 

PROF.  B.   RAMACHANDRA     RAO 

(Andhra Pradesh): Madam Vice-Chairman, I 
would like, first of all, to take up this subject 
pointing out that for the first time, after 
several years, perhaps we are taking up for 

consideration a large number of these reports 
both of the Commissioner as well as of the 
Commission. This could have been done 
yearly so that we could have had yearly 
review or at least a biennial review. I would 
like to suggest that instead of taking up these 
reports together, if we take up a smaller of 
reports, we will be able to have a detailed 
discussion. In fact, we hardly had anytime to 
go through all these reports. This is only a 
small suggestion. 

Before I proceed to give, in brief, my own 
observations, I would like to make a brief 
reference to the Mandal Commission, not that 
the Mandal Commission had given many 
great suggestions which any Government 
could implement. But there is one important 
suggestion given by the Mandal Commission, 
which we have to examine, at the earliest. One 
of these is that, there are some communities 
which are so backward, sa downtrodden, 
perhaps, on the same level as Scheduled 
Castes and Scheduled Tribes, if not worse, 
which have to be brought into this group. 
There are some communities like, for exam-
ple,—a couple of Members have mentioned 
this—washermen, fishermen and a few others 
who are living in abject poverty and all these 
cases must be taken up by the Government as 
early as possible in order to have accelerated 
development of these communities. 

The second point which I would like to 
mention is about minimum wages and land 
reforms. I think, a lot of statistics has been 
given in these reports. But all these reports 
show that many of the Chief Ministers have 
not even responded to the queries from the 
Central Government to implement these as 
per th<» national guidelines laid down at the 
Chief Ministers' Conference held on July 23, 
1982, and it is more than a decade now. The 
question is, how can land reforms be 
implemented unless the State Governments 
respond promptly and tpke effective steps? 
Th§ statistics are revealing that only 69 per 
cent of the surplus area been taken possession 
of and distributed and the 



 

[Prof. B. Ramachandra Rao] .rest of it is 
lying in spite of the fact that the decision was 
taken more than thirteen years ago. The 
Central Government should take a special 
note of this fact. 

My third point is  about economic 
development.   In the   matter of borrowings  
by     the   Scheduled    Caste community, for 
industry, for development,  for marketing, for 
trade,  etc., you will find that the r.atio is 1:3 
to 1 : 4  between the    Scheduled    Caste 
community and the rest of the   communities. 
This shows that these people are unable to 
absorb the facilities that are already available. 
What arn the causes? These should be examin-
ed.   Actually    even    in    the case  of the  
special component    plan,    tribal^ 
development    plan,     the   allocations made  
by the  Centre    to    the   State Governments 
have not been properly and fully utilised, they 
have not been able to implement the 
programmes. 1 do not blame the Government.  
This is due to the inability of the   people to  
absorb, But what  are the  causes for this; lack 
of  education, lack    of training, lack of, what 
you may call, supporting organisations which    
give them     the benefit of guidance.   I  Wave 
a  feeling in this respect that    Government 
can use the voluntary organisations, take help 
from these organisations.     This   would     go   
a lon^ way.  I think,  instead  of the Govern-
ment      trying .    to      implement      these 
programmes through the bureaucracy, well-
established    and      well-oriented voluntary    
organisations    would    be able to do a lot 
more good to   these communities. 

The  last but one point I would     like to make    
is       regarding  education. If you look at the  
education field. I think all of you will agree 
with nie that education is the kev to develop-
ment of any country. If you do not give   
education      to   the  people   any amount of 
money would be a waste. It   will   either  go   
to   the   middleman Or he will'squander it 
away On drinking  and  the  various  ill  
effects  that -will follow. So in the field of 
education,   any  analysis     from   Scheduled 

castes and Scheduled Tribes has shown that 
50 per cent of the dropouts is at the fifth class 
level. The percentage of educated people in 
the higher education is very very marginal. In 
fact I can give the figures which are already 
there: 14.7 per cent are educated among the 
Scheduled Castes and among the women the 
percentage is 8.44 which is a deplorably low 
percentage. I think somethink drastic has to 
be done in the field of education and I hope in 
the new Indira Gandhi National Open 
University something will be done to reach 
these people who are far away not only from 
the cities but also from the villages. They are 
cut off from the main villages. So if this Open 
University can at least reach them and give 
them the benefit of education, I do hope that 
they will be able to come up. 

I would   like to   mention another factor 
here. In -the case of    the Reports of 
Commissioner of Scheduled Castes and 
Scheduled Tribes, a lot of statistics was given 
about how  many clerks were appointed, how 
many officers   were   appointed   and what per-
centage  has  been  implemented    and so on. 
But very few are aware of the fact  that   in   
1976-77  the   University Grant?  Commission     
had introduced reservation  in    the higher 
education field  at the entry  point—namely,   
at the Lecturers' level. It is now nearly 9  years 
since this  was done and in two   Plains   this   
has   been   implemented, but no analysis has 
been- made as to whether    this      decision     
has    been implemented    and    what   the    
effects is    of   that    in   the    matter    of    re-
cruitment      of        teaching      staff.        I 
was   a     member       of      the      University 
Grants    Commission    as    its    Vice-
Chairman. At that time we had drawn up the    
plans    in  1976-77,    but to this day i do not 
find any analysis of this beneficial resolution of 
the University Grants Commission 
communicated to    all the universties and 
colleges. My own information is that these 
have not been implemented,  have  rather been  
ignored and   the   UGC  has  no  machinery  
for monitoring! these   recommendations. 
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plemented, have rather been ignored and the 
UGC has no machinery for monitoring these  
recommendations. 

I would also like to mention one other 
important factor. I think at the time when 
Prof. Nurul Hasan was the Education 
Minister, it was pointed out to the Education 
Ministry that in the Institutes of Technology 
and the Regional Engineering Colleges there 
was reservation but hardly 2 to 3 per cent ca te 
up to the level of these institutions. A Special 
Committee was appointed to bring them up to 
that level. Certain r5ecomm<endatiom were 
made by a committee of which I was the 
Chair; nan, but they were all put m •fold 
storage. 

The two major defects in the matter of 
education of Scheduled Castes are the 
following; One is that they are weak in English 
language with the result that they are not able 
to get through any interview. This is because 
you have the single teacher schools and 
municipal schools where the knowledge of 
English is very very poor. The second is that 
they are poor in science and technology. In 
most of the science colleges you find that even 
if you introduce reiser vfation, there are no 
candidates-for that. This is important since this 
also helps them to come up industrially. My 
suggestion would be that in the matter of 
education, especially with reference to 
Scheduled Castes and Tribes, we must take 
care of tnese factors so that overall deve-
lopment of this community can take  place. 

The last point which might be considered 
very controversial but which 1 would like to 
mention is, at the time when we have 
introduced reservation perhaps for the last so 
many Plans and when some people from the 
Scheduled Castes and Scheduled Tribes have 
come up above the poverty line, when they 
have reached the level of the third or fourth 
generation, when many people have become 
officers—IAS officers and other— ig it 
necessary to give further support by way of 
reservation    to even 
1468 RS—8 

this Scheduled Caste community after they 
have gone through two or three stages of 
reservation, when they have co ne above the 
poverty level, when they are quite rich when 
they are able to send their children to what we 
call public schools and when they are able to 
compete equally with the rest of the 
community? I would like to pose this question 
whether the Government cannot take a 
decision that the reservation may extend only 
over two or three generations till they come 
up above the poverty line so that their 
unfortunate brethern at the lower level can get 
the benefit. Today you are in a position in 
which among the Scheduled Castes and the 
Scheduled Tribes you have a neo-rich class, 
and they are the people who are enjoying 
these benefits, and these are the things which 
are leading to agitations like those in Gujarat. 
I would like to sound a note of warning to all 
the people concerned that this reservation 
issue must be examined from that point of 
view within the afnbit of the Scheduled 
Castes and the Scheduled Tribes. There must 
be an economic criterion, the criterion of the 
level to which we have come. How it has to 
be implemented is a matter of managerial 
techniques that we should follow. 1 would 
like to suggest that unless this is done, the real 
Scheduled Castes people who are down-
trodden, who have come up the hard way, will 
never be able to get a chance. This is the 
warning I would like to give, that the country 
will face unnecessarily other agitations unless 
we examine this in great depth. 

I am closing in one minute. Shri Rajiv 
Gandhi has taken very keen interest in our 
down-trodden people. He has visited a 
number of tribal areas, and he is continuing to 
visit many. He wants to take the country 
forward into the 21st century using all modem 
technology and the benefits that accrue of the 
development. But I am afraid, a country 
which has got 50 per cent below the poverty 
level would not be able to go into the 21st 
century unless the  basic things 
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are  solved.    Eradication    of poverty, education 
for all people shouid    get the  hlgheist priority    
iu    our country, and the  easte  distinctions 
should be gradually   eradicated  from  this   
coun-   : fcry.     No  country  can progress  with 
such  large   caste  distinctions existing. That is 
why, I would like to suggest   | in   the   end,   
while      concluding,   1hat   i our ultimate aim 
should be to abolish these  caste barriersj  the 
reservations, by the time we reach the   21st   
con-tury. 

PROF.  C.  LAKSHMANNA   (Andhra 
Pradesh);   Madam Vice-Chairman, the   '• fact 
that   (he  Government thought it    j fit  to  pla:e 
as     many  as  11  reports pertaining  to  the   
period     1974-75  to 1981-82 for the 
consideration  of this House  is   a  testimony to  
the  lack  of interest \ihich is being shown by the 
Government in  the  well-being of  the Scheduled   
Castes,  the  Scheduled  Tri-   j bes    and    other    
backward    classes.    I 

Not onijj that. The Constitution thought it At 
to have an officer, known as Special Officer for 
monitoring the work on the Scheduled Castes 
and the Scheduled Tribes. In pursuance of it the 
Commissioner for 'Scheduled j Castes and 
Scheduled Tribes was appointed. Until 1981 the 
Commissioner who is having constitu:ional 
authority, wis having at least some powers to 
evaluate, to monitor and to comment upon the 
programme as they ; are being implemented all 
over the country. It is indeed unfortunate that 
since 1981 onwards there has been no 
Commissioner, What is more interesting is that a 
Commissioner was appointed in the year f984 on 
February 25 I am happy to state that J a good 
friend of mine, Dr. B. D. Sharma, has beer! 
appointed, who happens to be the Vice-
CharreUor of the North-Eastern Hill Uniersity. 
But he is not able to join because the Education 
Ministry did not think it fit to appoint a successor 
to him. That is what I understand. This is the 
seriousness with which we are dealing with the 
problems of the Scheduled Castes and the 
Scheduled Tribes. 

On the top of it, in the year 1978, without 
amending article 338 of the Constitution we 
have also appointed the Commission. The 
Commission wai in force for about four or five 
years. We had four chairmen of the Com-
missions. The last one was in position till the 
beginning of this year; and she retired on 
becoming Minister. In the meanwhile; three 
members of the Commission also ceased to be 
in existence with the result that—if I 
understand properly there is only one member 
of the Commission in position today. That 
means the two organisations one which is 
Constitutional and another which has been 
created with the purpose of overseeing things, 
is functioning without the Commissioner and 
at least four members of the Commission. This 
shows the seriousness with which we are 
trying to tackle the problems of the Scheduled 
Castes and Scheduled Tribes. I see no reason 
why the Government felt— whatever may be 
the thinking of the Government—that if there 
has to be a broad-based Commission they did 
not make attempts to amend the Constitution 
first and then make the Scheduled Castes 
Commission as the Constitutional Body. That 
has not been done. On the other hand, the 
Commission has not been revived. It is true 
that a single Commissionsr who is a 
Constitutional authority, perhaps, will not be 
able to deal with the problems of a country as 
wide and big as is ours. Therefore, I suggest 
that a via media can be followed. After all, the 
Commissioners position as per the 
Constitution is only as a Special Officer. 
Therefore, the Commissioner's post may be 
upgraded to that of the Chief Commissioner 
and three or four Commissioners may be 
appointed under him. who can deal with the 
problems in the four corners of the country 
effectively. If that is done. I am confident that 
a Constitutional authority like that of the Chief 
Commissioner can have adequate powers, 
rights and privileges to effectively monitor the 
various programmes that are supposed to have 
been started for the well-being of the 
Scheduled Castes and Scheduled Tribes. 
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Having stated the need for looking at this 
problem from this point of view, I would like 
to go inio the problems of the Scheduled 
Castes and Schedule'! Tribes. The problems 
of Scheduled Castes and Scheduled Tribes, as 
rightly pointed out by some hon. Members, 
could be looked at from social, economic and 
political point of view. The fathers of the 
Constitution thought it fit that unless a 
political foundation is afforded for the 
Scheduled Castes and Scheduled Tribes popu-
lation to be the effective in in the decision-
making process of the country, the problems 
of Scheduled Castes and Scheduled Tribes 
will not receive the due attention. Therefore, 
the policy of reservation in terms of seats in 
the Assemblies and the Parliament has been 
done. 

Then, they also thought it fit that unless the 
Scheduled Castes and Scheduled Tribes 
overcome certain handicaps from which they 
are suffering— taking the analogy of the 
race—the Scheduled Castes and Scheduled 
Tribes would not be able to compete with the 
rest of the country in ters of employment, etc. 
Therefore, there had been reservations in 
educational institutions and in employment. 

Now, the question arises that there had 
been reservation policy in force for 35 years. 
If the reservation policy had been in vogue for 
35 years, there had been no commensurate 
development in education or in employment 
for the Scheduled Castes and Scheduled 
Tribes. Is it the fault of the Scheduled Castes 
and Scheduled Tribes? Therefore, is there any 
justification for starting the types of agitation 
which have been started in Gujarat? This is a 
thing which all of us have to very seriously 
think about it. As it is made out earlier, even 
today the share of the Scheduled Castes and 
Scheduled Tribes population in class I 
services is not more than 6 per cent. It is 4.8 
per cent and 1.18 per cent respectively for 
Scheduled Castes and Scheduled Tribes. This 
is the position and in spite of the fact that 
there has been reservation for the Scheduled  
Castes     and Scheduled 

Tribes in the Assemblies and Parliament, I 
would like to ask one simple question. If 
perchance, the resen ation has to be taken 
away. 

the Scheduled Castes and Set Tiibes candidates 
would be success-through general 
constituencies if, really, they have been raised to 
a level where they can be competing with the 
other communities. I know of instances with 
regard to one or two cases where the Scheduled 
Caste and Scheduled Tribe persons ventured to 
con-through general seats and were badly 
defeated. We have had instances of that nature. . 
When one or two leaders, as pointed out by 
Professor Ra-machandra Rao that have taken 
ad-Vantage of situation, one should not be 
within the fold of the reservation policy. 
Therefore, he should go to a general seat. This 
was the noble aim with which Late Shri D. 
Sanjivay-ya moving away from the reserved 
constituency, contested a general con-fcueney, 
only to be defeated and thereby making us loose 
an eminent administrator, an eminent 
educationist . and an eminent statesman on the 
floor of the House. Therefore, we have to very 
dispassionately, and objectively consider 
whether politically speaking, we have reached a 
stage where the Scheduled Caste and Scheduled 
Tribe population is in a position to compete 
with the rest o,f the community for the political 
positions and the decision making bodies. When 
we come to Education Commission i.e. the last 
Commission, there is the Fourth Report which 
says: 

"the deplorable position in which the 
Scheduled Caste and Scheduled Tribe 
population, generally, women among 
Scheduled Caste and Scheduled Tribe 
people are today in the illiteracy bracket. 
The position is very deplorable." 

Even after 37 years of avowed efforts by the 
entire society which is groaning and which is 
grudging today that they have been getting all 
the benefits, what is the net result? The 
education and literacy among the Scheduled 
Castes and the Scheduled Tribes men 
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and women is far below Hie general, average 
in the country. Therefore, this also needs a 
careful look on the part of the whole country, 
the whole society, when we talk about the pro-
blems of the Scheduled Castes and the 
Scheduled Tribes. Secondly, Madam, when we 
talk about the other aspects I had occasions to 
conduct the studies into the Schedules Castes. 
I had at least, three major studies. Two of them 
are of importance for us. One was the 
educational problems of the Scheduled Castes 
and the Scheduled Tribes students. It was a 
national study. I was Director in Andhra Pra-
desh and something which has been revealed 
through these investigations is an eye-opener 
for the society as a whole. In one of the village 
schools where the study was carried, the in-
vestigator came back to me and said, "Sir, 
unless you come and talk to the students, the 
boys of 9th and 10th classes, you will not be 
able to have our survey and the questionnaire 
filled by them." I happened to go to the village 
school. A boy gave a very interesting and 
revealing story as to why he was opposed to, 
reservation. Madam, this is not tne general 
public, who is opposed to reservation. This 
was a scheduled caste boy of 9th class, who 
was opposed to reservation. The reason given 
by him was very interesting. He said that there 
was a time, a few days back when his sister 
was ill. His parents, who, had gone for work, 
they had not come back with the result, that he 
had to ccmstantly look after his sister and he 
was not in a position to do the home work that 
was given to him. So, he could not do the 
home work in the night. Next day, when he 
went to school, the teacher asked the first one 
boy, what about your home work? He 
happened to be the son of the Sar-panch. He 
said, Sir, yesterday, there were some guests in 
the house, therefore, I co.uld not do the home 
work. The teacher said, okayi I can understand 
when guests come, ho-w can you do the home 
work. Naturally, you have to be with them and 
all that. Then another tooy was asked.    He 
gave an- 

other explanation and it was satisfactory to the 
school teacher. Then the turn came of this 
boy. He was asked, "Have you done the 
homework?" He said, "No, Sir, I could not do 
it because my younger sister is not doing well. 
My father and mother have gone for work and 
they have not returned. Therefore, I did not 
have time to di it." And what was the reaction 
of,the teacher? He said, "You fools! You are a 
dead-weight on the society. The Government 
is doing so much for you. The society is doing 
so much for you. We have given you 
reservations. And you do not improve 
yourselves. You do not want to study; you do 
not -want to do anything." The boy says, "My 
only fault is that I belong to the Scheduled 
Castes. My other fault is that I happen to be in 
that bracket which is supposed to have 
reservations, fsi which I have to undergo all 
that. Suppose I had not been having these re-
servations, at least I could have tolai him 'You 
have no business to say that, I had some 
work.' But if I now say the same thing, I will 
be singled out as if I am trying to eat away the 
money that the society is providing for me." 
So this is the state of affairs in which the 
whole policy of reservations has landed itself. 
Therefore, the entire society today has to sit 
up and dispassionately consider whether it is 
possible to really do something for these 
unfortunate brothers and sisters st that at least 
in the society of tomorrow, in the society of 
the 21st century, about which all of us are 
dreaming ss beautifully, their dreams will also 
be beautiful, if not fully beautiful a1 least 
somewhere  near beautiful. 

Then coming to the third problem, namely 
the economic problem, as has been pointed 
out by Members on both sides of the House, 
the society is still having almost 50 per cent 
of the people living below the poverty-line 
and it is needless to emphasise that the bulk 
of these people who are below the poverty-
line are constituted by the Scheduled Castes 
and Scheduled Tribes and other backward 
classes, which means that, as far as can be 
imagined, the majority of the Scheduled  
Castes 
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and Scheduled Tribes people today are 
suffering below the poverty-line. Even the 
third report of the Commission, the fourth 
report of the Commission and so on and so 
forth, have very clearly stated as to how the 
whole question of land ceilings and land dis-
tribution has not been attended to properly. In 
this context, I would like to suggest one more 
thing. That is, you will not be able to solve 
economically the problem of the Scheduled 
Castes and Scheduled Tribes unless right now 
the Government takes a decision to go in for 
small-scale industries in the villages on a 
massive scale and to make those who belong 
to the Scheduled Castes, Scheduled Tribes 
and other backward classes real partners in 
those industrial programmes. That means, 
unless we create employment opportunities 
which can give them a new confidence that 
they are not merely workers, that they are not 
merely workers who are working for the 
production and productivity of the country but 
they also have a share in what they are 
working for, I assure you, those people will 
not be able to get out of their problems. 

Therefore, look frorri any angle. I am not 
even saying that there is a bloody revolution 
round the corner. It is for the entire society to 
critically look into the problems, analyse the 
problems and see whether there is any scope, 
whether there is any undercurrent which is 
really creating conditions for a bloody 
revolution. It is for the entire society to think 
about it. But even without that, even without 
saying that there is a bloody revolution round 
the corner, one thing is certain, that you 
cannot have hungry men and women, illiterate 
men and women, people who have nothing to 
protect themselves from inclemencies of the 
weather, who have no roof over their heads, 
for long. Therefore, since all the people or the 
majority of the people who are denied of the.,e 
opportunities incidentally happen to belong to 
the Scheduled Castes and Scheduled Tribes 
and other backward classes, there is every 
possibility of such people raising  their heads.    
Don't say when 

they raffle their heads that they are raising 
their ugly heads. Now that for the first time 
there is a Minister for Welfare as a whole. I 
would request the Government to correct some 
of the things which are there anci which are 
responsible for this state of affairs, to see that 
the agency which is supposed to monitor is in 
full swing and is provided with the necessary 
teeth to deal with the situation. Secondly, you 
should ensure that the Scheduled Castes and 
Scheduled Tiioes people continue to be in the 
reservation amibit so long as they form the 
bulk of the groups which are living in such 
backward conditions. Otherwise, one may 
even go for the antyodaya, as suggested by 
Prof. B.. Bamachandra Eao; I have no 
objection to that. You may give facilities for 
the neo-rich who form the top crust but so 
long as there are people of these groups who 
are far, far, below the comparable average of 
the country you will have to think in terms of 
reservations for them, you will have to think in 
terms cf making an all-out effort to free them 
from the social disabilities they are suffering 
from, you will have to create conditions of 
employment, of work, so that these people 
have enough to work, enough . for 
employment and in the process they reach the 
minimum average of the country.    Thank 
you. 
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SHRI S.W. DHABE (Maharashtra) ; Madam Vice-

Chairman, we shall take only the time which is 
allotted to our group. We do not want to take more 
time. The quantum of the time allotted is already 
mentioned there. But I will be very brief, as directed 
by you. 

Madam, first of all it is not clear as 

to why the reports of 1980-81 of the Com" 
missioner of Scheduled Castes and Scheduled 
Tribes   are     being   discussed       in 1985. 
"Why were the reports given late 
and if not, why they were not. placed before 
the House for discussion earlier? This I 
would like the Minister lo explain. The 
second point which I want to raise about 
this is that in connection with the Seventh 
Five-Year Plan a statement was made in 
this House and it was stated that the Govern 
ment of India is going to review the policy 
about the Scheduled Castes and Scheduled 
Tribes. If that is so, what is the thinking 
of the Government in tin- Seventh Five- 
Year Plan when the final document is made 
and what is the approach to the problem 
and are they ■going to review the lists 111 v ie w 
of the large number of agitations going 
In the country, anti-reservation and others ? 
basic melady in our country is that in 
spite of all our tall talk for the poor and 
bv iden   in   two   spheres   we   are   a 

total failure,  one is education  and  the  other is 
employment.    If there  was  free-edui to all, the 
incidents would not have happened in   Gujarat   and   
the   problem   of  reservation of <e:\ts  would   not  
have   arisen.    We   could not   even   fully   comply   
with   primary   education.     Therefore, free 
education is  a   must and should lie considered as a      
fundamental right  of every  citizen  in  this  land   
and   the Government should  create  conditions  for    
the same.   Secondly,   I  come  to    unemployment. 
The more the population, wider is  the' gap of 
unemployed   people   to   employed   and   even-
though we are talking of expansion of industries, 
actual employment is sh inking and has 4.' P.M. been 
eroded. For employment, labour intensive 
programmes as has been suggested   like, ruad  
construction, work connected 1    with national river 
grid etc., have not  been taken    up   on   a larg"   
seal-.    Coming from Maharashtra,    I would like to 
point   out that the   number   of   agricultural   labour    
is   the highest,  53  per cent,  in  Yeotmal  district  ot 
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THE       VICE-CHAIRMAN (SHRI 

SANTOSH KUMAR SAHU)   : Yes,      Mr. Ghulam 
Rasool Matto. 

SHRI GHULAM RASOOL MATTO (Jammu 
and Kashmir) 1 Mr. Vice-Chairman, Sir, it is exactly 
thirty-five years ago that we, the people of India, 
gave to ourselves a Constitution and this 
Constitution, under articles 15, 16, 17, 18, 23, 25, 
29, 35, 38, 46 164, 244, 244A, 275, 32oA, 33i, 332. 
334, 335, 33S, 339, 34°, 34', 342, 37'A, 371B aid 
371G, gave provisions for the Castes and the 
Scheduled Tribes. I have given [his long list only to 
impress   upon   the 
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Then, since the lists of 'Schedul< and Scheduled 

Tribes appearing in various orders are   not fully 
rational and contains anomalies,   the      Commission   
recommends that the Government  of India may  
bring forward suitable  legislation  for revision 
Scheduled      Castes   and   Scheduled   Tribes lists to 
remove the existing anomalies,  Now, what has. been 
done in this connection no body is aware of. 
Now, with regard to the surplus land, the ..'t 
clearly stipulates that it is noted that 86-67 lakh 
acres of land taken into possession, 18-4 lakh 
acres have been distributed so far and 8- 26 lakh 
acres of land is still available for distribution. The 
( mrnission attach great importance to the 
distribution of ?urplus land and strict endor-
cement of land celling laws. The Commission 
recommends that effective arrangemen t for quick 
distribution of land may be made with regard to 
the economic development, tin-Commission  has  
recommended : 

"It is understood that even after obtaining 70% 
to 80% of the required amount from the financial 
institutions, and applicant is required    to    manage    
amounts    ranging between Rs. 50,000 to Rs. 
80,000 to put the 
licle on (he road and many a time this is beyond 
the capacity of S cheduled Castes I Scheduled 
Tribes persons." 

Obviously, it is impossible for a person of the 
weaker section to get Rs. 50,000 to Rs. 80,000 to 
^'et the benefit out of this. 

With regard to educational development, the 
report has stated : 

"It has been noted  that the   extent of variation   
between   the    litracy    rate   of Scheduled   Castes   

and   Scheduled   Tribe imunities in various States is 
such that calls for remedial measures.    The  Commi-
ssion suggests that special schemes shoud be evolved 
for attracting the  children  of those Scheduled Castes 
and Scheduled Tribe communities whose literacy rate 

is less than , of the State's average for these comnra-
ties.    In  the  case  of Scheduled  Castes, lesidential 

schools,    wherever     necessary, mid be opened and 
in case of Scheduled Tribe communities, 50% of the 

seats in the Ashram schools in the various States 
should reserved for the children belonging to the 

imunities." 
Has tills been done  ? If this has not been done, 
how is it expected that the condition of weaker 
sections will be all right ? 

With regard to reservation for Scheduled 
Cartes and Scheduled Tribes in service, the 
Commission has recommended   : 

"It is desirable that anomalies regarding 
reservation in promotion posts from feeder 
cadres  in  central Government    establish- 

ments  located  in  various  regions  are  re moved 
by prescribing the same percentage in piomotious 
as are applicable at the time of direct recruitment." 

Obviously, this also is not done. This re quires 
consideration by the Government. Unless such 
remedial measures as the Gomsu ssion suggests 
are taken urgently, nothing can be done in this 
connection. 

"With regard to atrocities, the Commission 
states : 

"It is hoped that the States and the U.Ts-will take 
steps to implement the recommenra dations of the 
Ministry of Home Affairs iof        < right earnest to 
check the preparation d atrocities  on  the  members  of 
Schedule Castes and Scheduled Tribes." 

This too is not being done. 
Sir. I have these few suggestions to make and 

will request the hon. Minister that every year a 
report should be placed on the Table of the House 
and it must be discussed the same year according 
to the resolution of the Government of India. It 
should not be the case that we discuss the reports 
after 10 years. 

The second point is that the rcommend a-tions of the  
Commission for various yerars should be implemented 
in letter and spi it. Sir, it is not being done. Unless there 
are remedial measures in this direction nd unless steps 
ar taken either by  the  State Governments or by the 
Central Government, thing cannot change.    I,  
therefore,  suggest that lie reports as submitted should 
not lie considered as a scrap of paper, but should 
actually re implemented so that the lot of the weaker 
sections of the people is ameliorated. Thank you. 

THE VICE-CHAIRMAN (SHRI SANTOSH 
KUMAR SAHU) : I have been in formed by the 
Parliamentary Affairs Minister that the 
Government will make a statement on the gas leak 
in Delhi today at 5-30 P.M. This is for the 
information of the hon.   Members of the House. 

Shri Thangabaalu—not here.  Shri Satya Pal 
Malik. 
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SHRI V. NARAYANSAMY (Pondi-cherr>) : Mr. 
Vice -Chairman, Sir we are discussing tin- motion 
moved by the hon. Minister for Welfare for 
consideration of the Reports of Committioner for 
Scheduled Castes and Scheduled Tribes from the year 
1974 to 1982. The Fattier of the Nation, Mahatma 
Gandhi noticed during the fieedc m struggle that the 
Hari-jans Were being treated by high class society as 
untouchables and bonded labour. Mahalma Gandhi 
felt that unless both tile groups were hrougct together, 
we might not succeed in. our freedom struggle. 
Therefore wherever he went throughout the  country 
he took along with him H»rijau people to create a 
feeling in the minds of the high class society that the 
Scheduled Caste and Scheduled Tribe people are also 
respectable citizens of this country. That movement 
created a mom nturo and Harijan community people 
chose to mingle with the high class society people and 
we were able to get freedom. 

After Mahatma Gandhi, our great leader 
Jawaharlal Nehru, when he became the Prime 
Minister, introduced land reform measures 
educational reforms giving concessions and re-
servations and also reservation of employm » 
opportunities for the Scheduled Caste and. Scheduled 
Tribes communities and thereby he brought them on 
par with the high society, our great leader, Smt. Indira 
Gandhi, devoted her whole life for uplifting the poor 
and downtrodden, especially the Scheduled Castes 
and Scheduled Tribes. She appointed several 
Commissiors and the reports that we are now 
discussing are the reports of the Comrnisions 
appointed during the period of our great leader , Smt. 
Indira Gandhi. We find from the report that Smt. 
Indira Gandhi wrote personally Jo all the Chief 
Ministers of States about the non-implementation of 
the programmes for the upliftme'it of the Scheduled 
Caste  and Scheduled Tribes. It has been stated that 
the problems faced by the Scheduled Castes and 
Scheduled Tribes are indeed enormous and without 
their economic emancipation their social position can 
hardly be improved Therefore on 12th March, 1980, 
the Prime Minister herself wrote to all the Chief 
Ministers and Governors of 'States under President's 
rule, to convey the deep concern of the Government 
of India abou t the problem; of the Scheduled Castes 
and the high priority the Government attached to the 
task of tneir rapid socio-economic development" Thls 
is mentioned on page 2G of the Report for the year 
1981-82. If you want to improve the conditions of the 
Scheduled Castes and Sche- 

duled Tribes, the land reform measures and 
Lenancy law have to be strictly enforced for the 
purpose of developing and giving benefit -to such 
people. The economic and social development, if 
it is made in strict sense, the community will 
automatically develop. We have seer, the wages 
which have-1 ecu paid to the labourers were 
between the range of Rs. 5 to Rs. 9 for a period of 
seven years as per the report. The report was 
submitted in 1982. After that there wss no revision 
of wages foi the   agricultural labourers. 

Nearly 81 ter cent of the Scheduled Ca-ie and 
Scheduled Tribe families are involved in 
agriculture. 

On the question of bonded labour, the reportsays 
thataboutRs.400 crcreshave beef earmarked for 
ig8i-82. In that more than 17,000 persons have been 
rehabilitated. We find thatin Karnataka alone more 
than 15,000 bonded labourers have been 
rehabilitated. The rehabilitation of the bonded 
labourers will in one way definitely improve the 
livirg conditions of the Scheduled Caste and 
Scheduled Tribe people. 

Especially in my State, Pondicherry, tl«-laud-
reform system is working well. The bene-ficiaires 
are more. The tenancy laws have beer 
implemented. 

One thing, 1 would like to say. About 30 days 
back we have cyclone in our State and also in Tamil 
Nadu. The colonics which haw-been earmarked for 
the Scheduled Castes and the Scheduled Tribes and 
in which the Schr-duled-Caste and the   Scheduled-
Tribe   people have  been housed, are in  low-laying 
areas and those areas have been    inundated in wa-
ter. While surveying die ateas we have found that 
especially the colonies in which Harijan people have 
been housed, were    flooded with water. While 
allocating areas for the purpose of bousing, it should 
be seen that the distiibu-tion is equal. Persons from 
other castes    and the Scheduled Castes should be 
equally distributed. Therefore, there may not be 
seclusion  in   the  minds   of the  Scheduled-Caste 
people and the Schedule-Tribe people, t>at they have 
been neglected, either in the urban areas or in the 
rural areas. Our hon. Prime Minister was pleased to 
visit our State' immediately after the news that there 
were heave floods in our State, Pondicherry, and be 
has allocated more than Rs. 1 crorei, for whit we are 
very  to him. 

Further, on the question of reservation of 
government jobs, if we see the report, from the post 
of Judicial Officer to the post of Peon the report 
says, more than 38 departments have not submitted 
their particulars and that only 26 have responded. To 
get the report and to give full effect to it, all the 
departments and iriinistries have not co-operated. It 
is a very sorry state of affair. The Commission has 
been appointed to see how the programmes   have   
been   implemented, whether    th3v 
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Shu    v.    Narayansamy] 
reach the Scheduled-Castes and Scheduled 
Tribe people. They have not been fully sup" 
ported by several departments. In the case of 
educational institutions we have also seen that 
reservations have  been  kept, very low. 

Looking into all these angles, apart   J from 
the recommendations that have   ! teen  given  
in  this  report,   my  sub-   '< mission is that 
periodically meetings should be held by 
ministries and departments to review the 
implementation of the programmes.      
Secondly, the checks should be made from the 
district level to the State level with full 
support and co-operation of   the State   
administration   to   see   whether the benefits 
meant for the Scheduled-Caste and 
Scheduled-Tribo people arc reaching them 
properly or not. 

Our Prime Minister has said in 1980 that 
about 50 per cent of the population were below 
poverty line. Since then we have succeeded in 
bringing down the people who are below 
pover-ty line to the extent of 32 per cent. We 
are going to bring it down to 5 per cent by 
2000 A.D. That being the case, the State 
Governments and the Central Government 
should work together to protect the minorities, 
Scheduled Castes and Scheduled Tribes, then, 
we will be able to improve their standards. 
Then alone we will be doing real justice and 
would enable them to reap the fruits of our 
freedom. 
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SHRI B. KRISHNA MOHAN (Andhra 

Pradesh) : Mr. Vice-chairman, Sir, I, thank you 
very much for giving me an opportunity to express 
a few words an the reports placed before the 
House. Almost all the Members who spoke from 
die Treasury Benches and from the other side, 
have covered die entire ground. w'idiout repeating 
anything , I will confine Jjinysclf to one or t\\ 
portant points 

These reports which are placed before dii» 
House for consideration cover the period from 
1974 to 1982.   Sovhtually we are   discussing I 
the problems of 1974. It creates certain doubts 
among the Members of the House as to how 
serious the Government is about the problems of 
die Scheduled Castes and Scheeduled Tribes, even 
1 hougdieGovernmcutis committed to the basic 
pholsophy of romoving economic disparities and 
is also implementing several welfare measure to 
help the lower segments of the society to bring 
them aborcthepoverty-line. No doubt our dynami 
Prime Minister after assuming charge of this great 
country has visited at number of tribal areas in m-
.ist of die States to know personally die problems 
of die tribal diere and has taken immediate 
decisions to solve the problems of die tribals. We 
have our 20 point economic programme of the late 
Prune Minister, Mrs. Indira.Gandhi, and massive 
Central assistance was given to all die States for 
the implementation of the various welfare 
measures to help the lower segment of the society. 
One most important part of that programme is the    
implementation    of    land  reforms, 

3       provision    of      house    sites    to    Harijans 
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and distribution of  surplus land to Harijans, 
Scheduled Castes and Scheduled Tribes.   Sir, 
Andhra Pradesh is the first State in the country to 
bring a most revolutionary piece of legislation in 
1072 when the present Human Resources 
Development Minister was the   Chief Minister of the 
State.    He brought a most revolutionary piece of 
legislation.    But the landlords there started an 
agitation in the name of a separate State and   he    
was    asked    to    step     down. Subsequently,    the   
Chief   Minister     brought several amendments to 
the land Ceiling Act. And the very spirit of the Act 
was diluted and the very purpose for which the Act 
was passed was defeated .    The Andhra Pradesh 
Government     produced   figures,   contained   in   
the various reports, to show that so much land was 
declared surplus, so much land was distributed, and 
all that.    But the whole thing became a mockery.   
The  rich  became  richer and  the poor poorer.    
Unless the Central Government appoints a committee 
to monitor and implement the land ceiling law in all 
the States.    I think BO useful purpose will be served 
by enactment of so many laws.   And then, mere 
distribution of surplus land would not suffice unless 
the landlords supply the agricultural inputs. What-
ever  Central assistance is given for providing 
agricultural  inputs is not being fully utilised by the 
States, as has been revealed by the figures and 
reports placed before the House. 

Secondly, one of the welfare measures is 
provision of houses and house sites. Enough 
progress has not been made in many States. 
Therefor', a sizable central assistance should be 
made available for houses and house sites to the 
weaker sections of the society. 

In regard to wages to the agricultural labour, there 
is the Minimum Wages Act but it is not being 
enforced. Rich land-lords are harassing the poor 
agricultural labourers. The agricultural labourers are 
not being paid their wages for what they have done 
in the agricultural farms. 

Then, education is one of the most    impor-    I 
tant aspects.    The very future of the   country    
depends on education.    There   is an   alarming    | 
dro pout at the primary, prc-primn.ry and   ele-
mentary school stages: particularly in  tribal areas in 
the Schedulrd Caste and Scheduled. Tribe area the 
problem is much more alarming Illiteracy among 
Harijan ladies is wide   rpread Unless we take 
concrete and effective steps   for introducing adult 
education  centres  in   trival areas, providing schools 
and reading  facilities in those areas the problem of 
drcpouts at the pre-primary, primary and   elementary 
school stages aid that of illiteracy among the  women 
is not going  to be solved. 

Sir,I would confine myself now to one particular 
aspect, and that is atrocities on Harijans and 
Scheduled Castes and Scheduled Tribes. It is a 
common occurance in many parts of he country. As a 
person with full knowledge atnd full authority 1 can 
cite  instances in  my 

own State, Andhra Pradesh. In 19P3 after 
election were over, Peddar in kuppam villager 
in chittore district the caste people and had 
burnt down Harijan houses and five Harijan 
died. A judicial inquiry was constituted. The 
finding of the judiciary was that the local 
Tclugu Desam MBA was responsible for the 
particular incident. But no action was taken 
by the State Government- This is the sorry 
state of affairs there. And very recently 
we have witnessed whathappened in Karam- 
chedu village where the Harijans were chased 
and killed and the entire Harijan population 
had fled the village and taken shelter in chirala. 
The main accused in that particular case was 
not even booked, simple because the accuse c1 

happened to be relatives of some big guns and 
higher-upsin       Hyderabad. Again        in 
1983    when    Mr.   Vijayabbaskara      Reddy was 
the Chief Minister, 30 acres of land wae allotted to 
Haijuans in Putter village. Thse Harijans were 
cultivating the land.    They were in possession cf 
the land.    They were reaping the harvest of the 
land.   In September   19&5 the present Government 
had issued a   stay order and took hold of the 
possession  of the land along with the crop standing   
thereon When the Harijans wanted to file cases, the 
cases were no t registered.    In tribal    areas in the 
name of encounters innocent   people, were killed 
particularly in  Chintapalli and other   areas   of 
Visakhap2tnam   district, of course, law and order 
problem is the  concern of the State  Government.     
Even so, since the Constitution has give ccrtainn   
guarantee to the Scheduled Castes and Scheduled  
Tribe people, there is a moral obligation, a  moral 
responsibility, on   the   Central   Government to 
ensure their social security, to ensure   to them 
security of life and security of property. 

In the end, while I associate myself with the 
sentiments expressed by the other Members X 
would, conclude by saying that unless this 
Commission is given statutory authority, clothed 
with certain powers and obligation this report of the 
Commission would serve no useful purpose. 

THE V1CB-CHAIP.MAN (SHRI SANTOSH 
KUMAR SAHU) :Now, Mr. Ghulam. Resoc.l Kar. 

SHEI V. GOPAISAKY (Ttmil Nadu) : What 
happened to the statement to he maele In the 
Minister about which we were  imedi 

THE VICE-CHAIRMAN (SHRI SANTOSH 
KUMAR SAHU) : He is making it in the Ie,k Sabha 
now and after that it will be made here. Yes, Mr. Kar. 
Not here. Yes Mr. Ram Chandra Vikal. I 
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STATEMENT     BY   MINISTER 
Gas Leakage at   Shriram Foods  and 

Fertilisers   Industries   Plant   in   Delhi 

THE VICE-CHAIRMAN (SHRI SAN TOSH 
KUMAR SAHU) : Now, I ask Mr Sangma   to  
make   his  statement. 

THE MINISTER OF STATE IN TH!'. 
DEPARTMENT OF STATES (SHRI P. A. 
SANGMA ) : Sir, I deeply regret to inform the 
House that today morning at about io.:',e A.M. a 
leakage of gas occurred from die pre-cints of the 
factory of Messrs Shriram Foods & Fertilizers 
Industries Plant located at Shivaji Marg, Delhi. The 
leakage of liquid oleum resulted from a damage to 
the outiet pipeline of the oleum storage tank, arising 
out of the collapse of the supporting structure of the 
tank. The plant personnel made attempts to neutralise 
the leakage with the help of line and capious 
quantities of water. Some of die liquid reacted with 
the water and formed thick fumes containing steam 
and possibly gaseous sulphur trioxide which moved 
easternly    direction.     The    plant  personnel y 


